77 Written A’nswe/
the Chief Mdropolitayfagistrate,
Calcutta passetrorder op -79 direct-
ing immediate release handing
over the victh womap the DCSB
Calcutta fordeportatito Bangla-
desh. On tf basjs thai order
Razia Khah wgg dleased and
handed ove-0 the DG Calcutta by
the Pregacy Jajjathorities on
15.1-1979 t appearechat the Chief
Metropo™  Magigate, Calcutta
passed ‘€rs dischas;ing the victim
woman! 13-6-77, But tat order
it is reyed never rached the Presi-
dency ! authoritie. Tle matter is
under ‘€stigation and he Inspector
Gener!f Prisons has ken asked to
obtair €Xplanation fran the Super-
intett Presidency il as to how
and 1€ basig of wht authority the
victyoman wag detained in jail
cust during the period from
g7.to 15-1-79, -

Md8 expenditure on the Depart-
of Electronics and Electronics
Corporation of India

. SHRI N. K. P. SALVE: Will
' 4RIME MINISTER be pleased to

s

whether Government have looked
Jne complaint made by Dr. Atma
with regard to mounting expendi-
on the Depariment of Electronics
Electronics Corporation of India;

r

p) if so, with what results?

'HE PRIME MINISTER
JRARJI DESAI): (a) No
nplaint has been received.

(SHRI
such

(b) Does not arise.
4
sublic drinking by Union Ministers

2013. SHRI SHRIKANT VERMA:
7ill the PRIME MINISTER be pleas=-
d to state:

(a) whether it is a fact that Prime
Minister has receiveq complaints that
¥jome of his colleagues in the Cabinet
ndulge in public drinking thereby vio-

yting the ideals of prohibition; and
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(b) whether he has taken note of
this fact and brought it to the notice
of his Cabinet colleagues?

THE PRIME MINISTER
MORARJI DESAI): (a) No
complaints have been received.

(SHRI
such

(b) Does not arise,

Companies owned by Tata House

2014. SHRI PRANAB CHATTER-
JEE: Will the Minister of INDUS-
TRY be pleased to state:

(a) what is the number of compa-
nies owned by the Tata House,

(b) what is the amount of financial
assistance in form of loan etc. receiv-
ed by each of its companies from the
nationalised banks, financial institu-
tions and other Government agencies
during the last three years: and

(c) what is the number of shares
held by family members of the Tatas
in each of these companies?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (c¢) 37 undertakings stand re-
gistered under section 26 of the
M R.T.P. Act under the Tata group
as on 31.12-1978. The names of such
undertakings are furnished in state-
ment 1. Detaileq data on shareholding
of the companies are readily avail-
able only upto 1-2-75. According to
these data, Tata famjly members are
shown to be holding equity shares in
16 companies only as in Statement II,
which also indicates the number of
shares so held in each company. No
shares have been shown to be held
by he said family in the remaining
companies.

(b) Details of the financial assis-
tance given to Tata Companies by the
all-India financial institutions, name-
1y, Industrial Development Bank of
India, Industrial Finance Corporation
of India and Industial Credit and In-



